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ORDER
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C"red ifor
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For having the Corporate Debtor stated that Insolvency Resolution process
has already been initiated against this Corporate Debtor in Cp No.596lI&Bp/ NCLT/
MAH/2017 dated 27.4.2017 in between Bank of India v. Hindustan Dorr-oriver Ltd,
this Petition is hereby dismissed as infructuous directing this petitioner to make its
claim before the IRp already appointed.

sd/-
V. NALLASENAPATHY
Member (Technical)

sd/-
B.S.V. PRAKA.ShKUNAEN
Member (Judicial)
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